
 

STATUTORY RESOLUTION SEEKING 

APPROVAL OF CONTINUANCE IN 

FORCE OF PRESIDENT'S PRO. 

CLAMATION UNDER ARTICLE 356 IN 

RELATION  TO  PUNJAB 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI M. M. JACOB): Sir, I beg to move the 
following  Resolutions: — 

"That this House approves the 
continuance in force of the Proclamation 
issued by the President on the 11th May, 
1987, under Article 356 of the 
Constitution, in relation to the State of 
Punjab for a further period of six months 
with effect from the 11th November, 
1991." 

Sir, as the House is aware, President's rule 
was promulgated in the State of Punjab on 
11th May, 1987, on the recommendation of 
the Governor. The Legislative Assembly of 
the State which was initially kept under 
suspended animation was dissolved on 6th 
March, 1988. The Proclamation issued by the 
President under article 356(1) of the Constitu-
tion was approved by the Lok Sabha as well 
as the Rajya Sabha on 12th May, 1987. 

As the law and order situation in the State 
continued to be disturbed, President's rule in 
Punjab has been further extended from time 
to time with the approval of both the Houses 
of Parliament. The present term of President's 
rule is due to expire on 10th November, 1991. 

The issue of holding elections in Punjab 
was considered in April 1991, and it was 
decided that elections to the Legislative 
Assembly of Punjab De held along with the 
Lok Sabha polls. Accordingly, the Election 
Commission of India was requested to hold 
elections in Punjab. Elections to the  
Legislative Assembly of Punjab were 
scheduled to be    held on 22nd 

June, 1991, along with the parliamentary 
elections. However, the Election Commission 
of India taking into account all relevant facts 
was satisfied that it was not possible to 
conduct free and fair poll on 22nd June 1991, 
on account of prevailing circumstances in the 
State of Punjab. Therefore, the Commission 
announced that the elections in Punjab would 
be held on 25th September, 1991, instead of 
22nd June, 1991. The Election Notification 
regarding elections in Punjab has since been 
cancelled. 

The law and order situation in Punjab 
continues to cause anxiety, in November. 
1990, it has reached its nadir with 364 
persons, including 67 policemen, killed by the 
terrorists. Thereafter, there was some improve 
ment though, as ever, there wen-fluctuations 
from month to month. In February, 1991 it 
reached its lowest point this year with 169 
persons, including 44 policemen killed. In 
March, 1991, with the talk of elections in the 
air, the terrorists intensified their efforts to 
create more unsettled conditions in Punjab. 
The level of violence has been kept up since 
then. During the current year, till 3Int August 
1991, 1799 persons, including 333  
policemen,  have  been  killed. 

The terrorists are also shifting the areas of 
their operations as a result of the steps taken 
to seeure the border against infiltration and 
intensified anti-terrorists operations in the 
border districts. The districts of Amritsar, 
Ferozepur and Gurdaspur were earlier 
affected. Extremists violence has now spread 
to Doaba and Malwa regions also. 

The Punjab administration's res-pose to the 
situation in Punjab has been that as against 
1321 terrorists killed and 1759 arrested 
during the year 1990, 1433 terrorists have 
been killed and 1485 have been arrested 
during the current year up to 31st August, 
1991.  A   counter propoganda 
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drive was launched and people's support was 
enlisted. In exposing the activities of 
terrorists and their sympathisers. 

A new Governor has just taken over in 
Punjab and he has given his assessment of the 
situation. He has foreseen certain serious, 
almost insuperable, difficulties in organising 
elections shortly in view of the prevailing  
conditions. 

The Governor has stated that the law and 
order situation in Punjab continues to be 
difficult and the level of violence is high. The 
number of killings by the terrorists is also at a 
high level. The security forces have, in the 
last month, been effectively meeting the 
challenge posed by top terrorists. However 
the fact remains that in this phase of offensive 
attrition and high level of violence a very 
special and sustained effort is required to 
create such confidence in the minds of the 
people as would enable them to come out and 
cast their votes  fearlessly. 

The Governor has expressed the view that 
for holding elections in Punjab appropriate 
atmosphere will be necessary which should be 
reasonably free from coercion and terror. It 
will be necessary to build up a tempo of 
activities which may restore the confidence of 
the people. While coordinated action on many 
fronts will be necessary the central object is to 
have sufficient forces so that terrorist 
organisations may be effectively checkmated. 

In view of the circumstances, the Governor 
has recommended extension of President's 
Rule in Punjab for a period of six months 
beyond 10th November, 1991. 

Keeping    in   view   the situation 
prevailing in the State and taking all 

the relevant factors into consideration, it is 
proposed that the President's rule in Punjab 
may be continued for a further period of six 
months with effect from 11-11-1991. In view 
of this position I solicit the approval of this 
august House to the Resolution moved by me. 

SHRI MOHAMMED AFZAL alias 

MEEM AFZAL (Uttar Pradesh):  * 

THE VICE-CHAIRMAN (DR, NAGEN 
SAIKIA): Please sit down. It will not go on 
record. I have not permitted you. 

Now there are two amendments, one by 
Shri Satya Prakash Malaviya and one by Shri 
P. Upendra. 

 

SHRI P. UPENDRA (Andhra Pradesh) :  
Sir, I move— 

"That in the said Resolution for the 
words 'six months', the words 'three 
months' be substituted." 

The questions were proposed. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL:* 

THE VICE-CHAIRMAN (DR. NAGEN 
(SAIKIA): Now the Statutory Resolution and 
the two amendments moved are open for 
discussion. We have had enough discussion 
on Punjab yesterday for about four hours. So 
Members must be brief now. I call Mr. 
Sukomal Sen. 

SHRI MOHAMMED AFZAL alios 
MEEM AFZAL:* 

THE VICE-CHAIRMAN (DR. NAGEN    
SAIKIA):  Nothing will go 
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on record if somebody speaks without the 
permission o£ the Chair. I have already 
called Mr. Sukomal Sen. 

SHRI KRISHAN LAL SHARMA 
(Himachal  Pradesh:):   * 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): When your turn comes you can 
speak and ask these questions at that time. I 
am not allowing anybody to speak at this 
moment. I have called only Mr. Sukomal 
Sen. 

 

(At this stage the hon. Member left the 

Chamber). 

SHRI SUKOMAL SEN (West Bengal): 
Mr. Vice-Chairman, the Home Minister has 
come out with a proposal for extending the 
President's rule in Punjab for six months more 
from 11-11-91. To us it is a very tragic 
incidence that repeatedly we are extending 
President's rule in Punjab. Since there is no 
solution in sight, I would agree. But I would 
like to point out that whatever might have 
been done by the previous Government, this 
Government after  assuming power for the 

last 2-1 [2 months has, I am constrained to 
say, done practically nothing to sort out the 
problem in Punjab. Not that it is not aware of 
what is happening there. When they were in 
Opposition they criticised the Government for 
not doing anything effective in Punjab. But 
when they came to power, they have lost 2-l|2 
months. Not only that. We have seen  since  
the  time  elections     were 

declared in Punjab, till now twenty candidates, 
three for Lok Sabha and seventeen for the    
State    Assembly, have been killed. Daily 
incidents    of killing  are  taking  place;  
killing     of innocent people has become a 
routine affair.   During  the  last  2-112  
months there  has  been  an  escalation  in the 
numbers of people being killed. And the  
Government  cannot  do  anything about  it.   
Not  only  killings.     There is largo-scale    
extortion    of    money from the common man, 
from the innocent people.   It    has    assumed    
a menacing dimension. There is no estimate of 
how much money is    bring extorted.      
Maybe,  it     is  in     lakhs maybe, it is in 
crores. Money is being extored.  The people  
of    Punjab are being    harassed    like    
anything. The   people   of  Punjab   are     
feeling greatly disgusted    with    the Central 
Government.  Really  they  feel     that the  
Central Government in Delhi is showing     
apathy  to  the     people   of Punjab,  to  the  
problems  of Punjab. The people of Punjab are 
in a state of anguish, in a state of agony. And I 
believe that President's rule cannot be an 
answer to this problem. There must be a 
democratic process. There must be     an    
elected    Government. There is no doubt about 
it. I would like to say that for that also    some 
atmosphere,   some   environment,     haa to be 
created. What has the Government done  in the 
last 2-1/ 2 months to create a peaceful 
atmosphere so that free and fair elections could 
be held there, whereby in a peaceful atmos-
phere people  can  go  out  and     vote without   
fear,   so  that  the  terrorists are put in check? 
The    Government has  done   nothing.   Sir,   
the   Govern. ment  should   take   appropriate   
measures to stop the killing of innocent people   
and  law  and  order  in     the State should be 
maintained so    that people can vote with 
confidence. The candidates   who   are   
contesting   elections  should   also  be     given  
proper security so that they are assured    of 

* Not recorded. 

†[ ] Transliteration in Arabic script. 
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their life and can contest the elec tions without 
any fear. In the last two months, the 
Government has not been able to do anything in 
this regard. If the candidates who are con 
.testing the elections do not survive, I do not 
know how the elections could be held there at 
all. It is beyond my imagination. The Govern, 
ment should try to mitigate the an-xiety and 
agony of the people ot Punjab and for this a 
political approach is very necessary. But unfor-
tunately, the present Government -has done 
nothing so far. The Rajiv-Longowal accord 
seems to have been forgotten. Shri Longowal 
sacrificed his life for that and Shri Rajiv Gandhi 
sacrificed his life for other issues. The 
Government seems to have completely 
forgotten this Accord. What ig the difficulty? 
Why . can't the Chandigarh issue be settled? 
Why can't the water dispute and fhe territorial 
dispute be settled? I would like the Home 
Minister to let . us know as to the problems that 
they are facing in settling these issues. The 
water dispute could be referred to a Tribunal so 
as to arrive at a solution. V. P. Singh's Govern-
ment had set up an Inter-State Council. This 
Government has done nothing so far. There 
should be a favourable political atmosphere to 
hold elections in Punjab. Everyone knows that 
the Chandigarh issue is a long pending one. The 
demand that Chandigarh should be transferred 
to Punjab and Haryana should be provided with 
money to build its own capital is a long pending 
case. Why is the Government not coming for 
Ward to settle it? I would like to say that the 
Akali Dal is also divided. Some of them have 
joined the extremists and some of them are still 
moderate. In the recently .held Pant-feic 
meeting both the parties, i.e., the extremists and 
the moderates decided to boycott the polls. But 
the Government should come forward and try to 
pursuade them.   It should try     tov 

win over the moderates and see tha a 
political dialogue could be started on Punjab. 
A favourable atmosphere fo holding 
elections in Punjal should be created. It 
should ensur free and fair elections in that 
State The Government has not so far de 
clared any firm date for holding elec. tions in 
Punjab. The Governmen should come out 
with a firm date. S( far the Government has 
said tha President's rule will be extended ii 
that State for only six months. But the 
Government should come ou with a firm date 
so that the peopli of Punjab and the people of 
their country are assured that there would be 
elections in Punjab and tha President's rule 
would not be furthe extended. The 
Government shouli give some assurance to 
the people o: Punjab that it is serious; 
otherwise there would be a lurking fear 
among the people about the intentions o the 
Government in starting the de mocratic 
process in the State. My party has no 
objection to the exten sion of President's rule 
by anothe six months. But ,at the same time 
the Government should try to brim about a 
political solution. It shouli see that the law 
and order situatioi is improved and the lives 
of the candi dates who are contesting electio 
are protected so that free and fai elections are 
ensured. The people o Punjab should feel 
that the Govern ment in Delhi is sympathetic 
to ther problem. The sentiments of the pec 
ple of Punjab should be respected The 
Government should give an as surance that it 
will not extend Presi dent's rule. It should 
come out with a firm date; otherwise it will 
not be fruitful. Without declaring the date for 
holding elections, it would only lead to 
further confusion and apprehension in the 
minds of the peo ple of Punjab, I once again 
repea that firm dates should be declared a 
early as possible for holding election in   
Punjab. 
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It is a fact. Nobody can deny it, neither Mr. 
Upendra nor for that matter anybody from this 

side.  As a disciplined soldier of my party, 

situation on the ground. 
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this House, or for that matter the 
Government, is not competent to announce  
the  dates  of the   elections. 
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Thank you, very much 

people    will     admit  and   accept    it 
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SARDAR JAGJIT SINGH AURORA 
(Punjab); Mr. Vice-Chairman, Sir, I rise to 
oppose the continuation of President's Rule 
lor another six months, from 11th of 
November 1991 to 11th of May 1992. To 
begin with... May I carry on? 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Please go 
ahead. The Chair is supposed to have 
constantly get the ears. 

SHRI P. UPENDRA; At least one year  ... 
(Interrupttons)... 

SHRI SHABBIR AHMAD SALA-RIA 
(Jammu and Kashmir): The Chair is supposed 
to have more than two ears. Then alone you 
can hear. 

SARDAR JAGJIT SINGH AURORA; Sir, 
to begin with, there was no reason why the 
elections were post- 
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poned at the eleventh hour. Yesterday, after 
achieving their aim of cancelling the elections 
already announced, now that the Congress is 
in a position to take Part, I don't understand 
why they cannot hold the elections before the 
11th of November, if they were serious, they 
should have paid greater attention to the 
Punjab problem and by now improved the 
situation, at least to the extent that it had been 
improved before the il.2nd of June when the 
election was going to be held. But nothing has 
been done and by asking for six months' 
extension now it appears that the Congress is 
not really sincere about holding elections. If 
they were sincere, these elections could have 
certainly been held before the 11th of 
November. I am glad that their view at one 
time that they wanted to - bring an amendment 
to the Representation of the People Act has 
not been pursued. But I can assure you that till 
certain definite steps are taken, the Congress 
cannot establish its credentials and the Con-
gress cannot win the confidence of the people 
of Punjab. Their record is black, and the 
people of Punjab have little confidence in this 
Congress. If they hope that in another six 
months the Congress will be in a belter posi-
tion to fight elections. I think, they are living 
in a fool's paradise. 

One thing, I would like to men 
tion, and that is that no 
elections can be held and the 
situation cannot improve until 
there is a certain amount of intros 
pection done to realise why the 
trouble started in Punjab in the first 
instance. If those villagers who were 
ready to fight shoulder to shoulder 
with the army in 1965 and 1971, can 
not be trusted now, why is it that 
this situation has arisen? Has the 
Congress which has been in power 
most of the time, ever bothered to 
analyse this? Why is this loss of con 
fidence there? Is it that the Congress 

has been sincere in upholding the promises 
that they made, or is it that they have always 
tried to manipulate the situation and thereby 
lost the confidence of the people? There is no 
doubt that the situation in the last four-and-
a.half years during President's rule has 
deteriorated to such an extent that in the near 
future no elections would be possible if you 
are looking for a so-called "congenial 
atmosphere," a phrase which is often used. 
You will have to hold elections while the 
violence is still prevailing. But, if you want to 
win over the people's confidence, you have got 
to tell them what the shape of new Punjab is 
going to be. While I am talking about this, I 
would like to mention that overcent-ralisation 
in the hands of the Central Government has 
been responsible for making the States totally 
powerless, and this has been one of the 
reasons why Punjabis have always disliked, 
and then revolted against, the   
overcentralisation. 

The situation not only in India but more so 
in the rest of the world today gives you a 
Pointer, a very definite pointer that if you 
want to keep India together, you have to have 
the States as willing partners and not hold 
them under duress and by oppression. 

Till some steps are taken or at least a 
promise is made that such steps will be taken, 
it will not be feasible to improve the situation 
in Punjab. Today it is necessary for the 
Government—maybe they may not have the 
overall strength-to be bold, to be determined, 
to consider giving autonomy to the State. 

I would once again repeat that the , time has 
come when the    Anandpur Saheb Resolution    
is looked at as a . panacea for solving India's 
problems rather than     calling it as  an  anti-
national resolution. 
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I would also like to mention here 
that so long as the repressive role of 
the police, which I would like to call 
"the police raj," continues in Punjab 
there is not going to be any improve 
ment, and the things will go from 
bad to worse. I am not 
going        to repeat incidents 
that my worthy colleague, Hanspal ji, 
has already mentioned, but there are 
many other cases of this nature. I 
wish hon. Member, Mittal Ji, were 
here today. He is aware of a case 
where two people had been killed sitting in a 
Marutj after they had stopped and were telling 
the police that they were not terrorists, but 
shopkeepers. Those two people have been 
killed and no action has been taken about this 
incident. If you are going to let loose the 
police in this manner, you are only going to 
cause greater bitterness, spirit of revenge and 
alienation. These things are not being handled 
properly. It is a total misconception to 
consider that if you take action against the 
erring policemen, you are going to affect their 
morale adversely, the only way to keep the 
morale of the police or any other organised 
unit is that you must maintain discipline and 
that discipline can only be maintained if you 
take action against the erring people. This has 
not been done for the last so many vears in 
Punjab and it is one of the reasons of 
discontent. 

I would also like to mention that the people 
of Punjab have their heart in the right place. 
The people of Punjab want peace. They want 
to live with dignity. They want to live with 
self-respect and honour. They cannot be 
trampled upon. The way the police and this 
Government is governing and is adopting 
repressive measures, it is not going to 
improve the situation. You will And it more 
and more difficult to hold elections. I was 
talking to somebody today. He asked how We 
can hold elections when the various groups of 
the Akalis have said that they are not going to 
take part in the 

elections. When they wanted to take part in it 
and they risked their life you called it off. 
Now you are produ cing it as an excuse, the 
fact is that now they do not have any 
confidence in you. They have been alienated. 
Tell them what you are going to do in Punjab. 
Tell them what your fut ure policies are going 
to be and then you will be able to win them 
over. Otherwise you have got yourself in a 
situation today where you are doing exactly 
what the militants want you t0 do. You are 
doing exactly what our worthy neighbours 
want you to do i.e. to have no elections. It is 
only through elections that you will be 
able to find out what the people of Punjab feel 
about it. If you are fright ened that by now 
you have made yourself so unpopular, I can 
assure you that continuation of president's 
rule is going to only act against you. The 
longer it is, the more is the dis trust: the 
longer it is the more is the spirit of revenge. 
Therefore, it is important that you even now 
consider holding this election before Novem 
ber. Asking for six months' extension to my 
mind is going to send totally wrong signals. 
Whatever little confid ence they may have in 
you – perforce States have to have some 
confidence in the Centre - would be lost. It 
will only strengthen the militants and they 
would be in a position for a longer period to 
prevent people from taking part in the 
elections and eventually you may end up with 
a fiasco. 

Lastly I would like to say with all the 
strength at my disposal that Punjab has 
become a cancerous growth. It is spreading. It 
has spread to Jammu and Kashmir; it has 
spread to Assam and it can spread to other 
States also. If it is riot treated sensibly, if it is 
not looked after properly, you are going to 
And Bharat Mata, instead of being a strong 
country, which we all revere and very much 
like to see breaking up. Your choice is more 
autonomy to the States and have people,  
States wanting to be a 
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Mata rather than holding them by duress. I 
would, therefore, like to appeal to this Govern-
ment not with great confidence because I have 
lost that confidence at least hold the elections 
before the 10th November. This further period 
of six months' extension which you are asking 
may be a sort of over-security or may be that 
in case something goes wrong, you may need a 
longer period. Otherwise there is no reason 
why you cannot hold elections before the 10th 
November. Any further delay would be very 
injurious to the integrity of the country. Thank 
you. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Hon. 
Members, you are aware that Punjab needs the 
cooperation from all political parties. The first 
point is that we will forgo lunch hour. Several 
Members have asked me whether there is 
lunch hour. I told them there is no lunch hour 
and we will continue with the discussion. You 
need not forgo your personal lunch. We would 
like to complete it by 2 o'clock. May I request 
Prof. Bhattacharjee to complete his speech 
within two or three minutes? 

PROF. SOURENDRA BHATTACHARJEE 
(West Bengal); That will do, I am more 
interested in speaking on the Finance Bill 
which      I    consider more important. But by 
the nature of things  it  may  not  be  possible.   
The, Government should have    considered it 
more important from the national aspect and 
from its own aspect.   The manner in which the 
Statutory Resolution has    been    mounted on 
us is something extremely  unfair.      Some 
fore-thought  should have been given to it. 
This last minute rush and such super      
imposition  could have    been avoided. 

Regarding Punjab there is little to be said 
because we have discussed it so many times. 
About this   proposed 

extension in advance, it is known that the Rajya 
Sabha is capable of extending it because it is the 
Council of the States. What Gen. Jagjit Singh 
Aurora has said is that it is the people     who 
belong there who are important.     If you do not 
want to give a      wrong signal, create more 
misunderstanding, perhaps, not only about the 
Congress (I) party but regarding the rest        of 
India, there should be a clear-cut timetable for 
holding the elections in Punjab. However, 
amiably Mr. Jacob may put the Resolution 
before us, it does not take away the fact that it is 
not accompanied by any time-frame    for 
holding the elections in Punjab. After all, the 
Central Government is holding' the reins of 
administration        in Punjab and it should be 
able   to tell us about the time-frame. It cannot be 
after the end of the terrorism, end of murder in 
Punjab. That condition, as everybody knows, 
won't be  fulfilled. Therefore, we will have to 
hold     the elections even under the existing cir-
cumstances. I would request the Minister of 
State for Home Affairs before pressing this 
Resolution I mean technically the present 
Resolution for voting precedes he should clearly 
state what is the time-frame in which the 
elections in Punjab could be held. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Thank you. 
Shri Ambedkar. Shri Prakash Yashwant 
Ambedkar. Are you ready to speak? 

SHRI PRAKASH YASHWANT AM-
BEDKAR (Nominated): Yes. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): There is a 
choice. On the Finance Bill, you can speak 
about Punjab also. There is no problem. If 
you want to speak on Punjab, you can speak 
on the Finance Bill. 

SHRI PRAKASH YASHWANT AM-' 
BEDKAR: Sir, the economic situation can be 
improved at any time, I would like to speak on 
this Bill. 
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THE VICE-CHAIHMAN (PROF. 
CHANDRESH P. THAKUR); Your quota of 
time is, two to three minutes. 

SHRI PRAKASH YASHWANT AM-
BEDKAR: I will finish it within three 
minutes. 

Mr. Vice-Chairman, Sir, on last 

Sunday, there was a TV serial on this Punjab 
issue. In that TV serial, the role of police 
officers was shown. One police officer was 
shown to be from the Sikh community and 
another was shown to be a non-Sikh. I think 
this is the action of the Government as the 
Punjab situation is concerned. In the TV 
serial they have shown that whatever bad was 
committed, whatever omission was 
committed, whatever torture or extortion was 
committed, was committed by the Sikh 
police, man. On the other hand, what was 
good, what was pious, what was considered 
dutiful, was shown to be done by the non-
Sikh policeman over there. If this is going to 
be the attitude of the Government in 
improving the Punjab situation, I would say, 
as I said on the Religious Endowments Bill, 
that we are helping the BJP to come into 
power. In a situation in which We have 
developed into two communities being 
divided, somebody is going to reap the 
harvest and it is the BJP which is going to 
reap the harvest. As far as Punjab is concer-
ned, we have been following a policy of drift. 
I do not understand when there are so many 
ethnic identities existing in this country, why 
we are bent upon detroying the ethnic identity 
of a certain people who do not belong to the 
Hindu religion. You take Kashmir. It is a 
valley which is on fire. You take Punjab. It 
has been pointed out that it is the Sikh issue. 

[The Vice-Chairman (Shri Bhaskar Annaji 
Masodkar)  in the Chair] 

In 1980, when a new turn took place, the 
Congress party, to see that non-Congress 
parties were destroyed, set up Mr. 
Bhindranwale. And when 

he himself grew so hard, when he himself 
became uncontrollable,      the 

whole situation of Punjab went out of 
control. Have we been able to improve 
the situation? May I put it in othel 
words? Are those who have been fol 
lowing Bhindranwale in a position to 
come two steps below? Are you in a 
position where you can go two steps 
ahead? The bare reality is that neither 
the Government can go two steps ah 
ead, nor the people who have been 
following Bhindrawale can come two 
steps ahead 50 that they can join 
hands. Knowing the situation quite well, why 
every time a Bill is, draught for extension of 
President's rule in Punjab? It has been said 
that the Government is going to improve the 
situation. I would ask the Government 
whether they are ready to go two steps 
forward, to improve the situation. What are 
those two steps? If the policies of the 
Government are as shown in the TV serial, I 
would say, as has been expressed by Mr. 
Aurora, that the situation gtoing on in Soviet 
Russia is definitely going to have an effect on 
the Indian soil. We say that the Russian 
Revolution had affected our Indian 
Independence Movement. If that is true, even 
today, what is going to happen in Russia is 
going to affect us. As I have been pointing 
out, we have been led over here by the BJP 
ideology and we are only defending the BJP 
ideology. We are not facing them headlong. 
This is a situation in which the Government 
has to act positively. By "positively" T mean to 
say that the Congress party, which is the 
ruling party, should act in such a manner that 
it does not appear to be on the defending side. 
They are ruling the country. They are leading 
the country. Today, whatever we are doing in 
this House, in that it appears that We have 
been defending ourselves against the 
onslaught of the BJP. Every year, in respect of 
Bills relating to Punjab, the BJP has been 
nleading for holding of  elections. As I said 
earlier, the BJP is going    to 



 

[Shri Mentay Padmanabham (Andhra 
Pradesh)] 

reap the harvest of what we have sown. 
Before we pass this Bill and before the 
Minister's reply. I would like to know from 
him whether the Government has fixed any 
date for holding of elections in Punjab. Can 
they give an assurance to this House at least in 
this period, we are going to hold elections in 
Punjab? If the Government does not give any 
assurance, then I may submit that we will 
have to ask for voting and division on this 
Resolution in this House so that the people at 
large could know as to what is going on in 
this House as far as Punjab is concerned. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Now 
the consensus is that we should put this 
Resolution to vote at 2.00 P.M. So there are 
five minutes for Padmanabham Ji, five 
minutes for Shankr Dayal Singh Ji. I am guil-
lotining Mr. David Ledger. 

SHRI DAVID LEDGER (Assam): Kindly 
give me two minutes. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): All 
right. We have discussed Punjab so many  
times, 

SHRl SHANKAR DAYAL SINGH 
(Bihar): I will take only two minutes. 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): It is vexatious also to 
discuss Punjab every time. Sir, I am rather 
surprised to see today on the Revised List of 
Business the resolution seeking to extend the 
President's rule from November 10th 
onwards. Yesterday, we discussed the Bill for 
the cancellation of elec. tions in Punjab. We 
were given to understand that the Government 
is thinking i terms of holding elections as 
early as possible and is seriously thinking in 
terms of holding elections 

process in the State of Punjab.    But after  
seeing  this  resolution   now     I have come to 
the conclusion that the Government is not at all 
thinking to tackle the      Punjab      problem.    
My sincere feeling is that the Government is 
not applying its mind to any of the political     
problems     the     country is facing—whether 
it is the problem of Punjab, whether it is the 
problem of Kashmir or whether it is the 
problem of terrorism  or extremist     activities 
in  various  parts  of the  country--this 
Government appears to be non-functional as far 
as the political problems are  concerned.  They     
are     dragging their feet. They are not able to 
bring about any clear-cut policy framework to  
tackle  these     problems.     This  is quite  clear 
from     the     Government side  also.  
Yesterday,  many Members of this House 
spoke on the Appropriation Bill relating to 
Punjab and also on  the  Bill  for the     
cancellation of elections there and all sections 
of the House, without any party basis— the 
Members  belonging  to   the   Congress party 
and the Members belonging to Opposition 
parties-all expresses their view point that the 
Government should take  immediate     action    
to    restore democratic process in Punjab by 
going in for early elections. After seeing this 
Resolution. It is  quite clear that  the  
Government     is  not at  all prepared  to  go  in  
for  elections .   in Punjab. They are postponing 
the elections in Punjab indefinitely. Sir through   
you, I would like to remind the House  that  the   
elections  had   taken place in Punjab in 1985 
and Barnala Government was formed. Within 
two years that Government was dismissed. 
Ever since  1987, for    the    last four years,  no 
elections have been     held and every 
Govemment— I am neither blaming  the   
Congress     Government nor  the  National  
Front  Government nor  the  subsequent  
Government     Of Chandra   Shekhar—all  the     
Governments have been promising that they 
are going to hold elections early and that they 
will not bring forward any Bill regarding    
extension    of Presi- 
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dent's rule or any constitutional amendment 
before the House. They have been promising 
and we have been discussing this matter off 
and on in this House. But no Government did 
it. At long last the Chandra Shekhar 
Government announced the elections, but I do 
not know what transpired, the Election 
Commission suddenly came out...   
(Interruption). 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Mrs. 
Chowdhury, you should not disturb the 
speaker when he is on his legs. 

SHRIMATI RENUKA CHOWDHURY 
(Andhra Pradesh): Sir, I am sorry. I 
apologise. I sincerely apologise, Sir. I am 
sorry. I just want to raise it; that is why I have 
interrupted him. 

SHRI MENTAY PADMANABHAM: 
Anyway,  it  is  our  internal problem. 

THE VICE-CHAIRMAN (SHRI 
BKASKAR ANNAJI MASODKAR): Mr. 
Padmanabham, when you are on your legs, 
you must lose the party. You have taken the 
floor of the House .. . (Interruptions) . . . No, 
the rule does not permit it. 

SHRI MENTAY PADMANABHAM: Sir, 
the Election Commission suddenly postponed 
the date of elections. They promised that the 
elections would be held by the 25th 
September. Now the consensus of this House 
and the consensus of the other House is that 
this Government should at least go in for the 
elections which were promised and which ' are 
already in -the process of taking nlace. But to 
my .great surprise, this Resolution is brought 
in an attempt to postpone the elections 
undfrnilely and as such I oppose this 
Resolution Thank you. 

SHRI DAVID LEDGER; Mr. Vice 
Chairman, I rise to oppose this Resolution for 
reasons which have been 

stated by many of my hon. colleagues. 
Yesterday  while  participating  in  1he debate  
on  the  Bill  seeking  cancellation  of  elections     
in  Punjab,   I  said very clearly that the 
President's rule cannot be the answer to the 
present problem   in   Punjab.      For  four  long 
year; the people of Punjab have been deprived  
of  their  democratic rights. They  have  not 
been     able  to     elect their  representatives.  
They  have  not been  able  to  have  a  
Government  of their  own.  On  the  other 
hand,     the common man who has nothing to 
do with militancy and terrorism has been 
sandwiched  between     the     militants and the 
security forces. And may    1 say, Sir, that in 
some cases they are better  off  facing  the   
terrorists?   Sir, I   am  deeply   concerned     
with      the plight of the common man. It is 
very clear that the life of the common man is 
becoming more miserable with the passing of 
each day. Nobody can deny that  there  is  large  
scale  of violence in the  State,  that  there  are 
indiscriminate   killings,   and   even   I     admit 
that the situation is pretty bad.   Sir, Some   
alarming  news  has     come  recently that some  
factions of " 'Akalis have  taken  a  joint  
resolution hot to participate  in  the  elections,     
maybe, out  of disgust.     That is why I    say 
that   the   situation   is  prety   bad.   Sir, the   
continuation   of   President's   rule will   only   
aggravate      the     situation; that is why I say 
that it is imperative that the political process be 
restored. Punjab  must   have   a   political     
Government and not   a bureacratic Gov-
ernment  for   years   on.   The     people should 
be  given    the    right, the  opportunity   to   
elect   their  own   representatives,  they  should  
be  given the right   to  elect  their     
representatives to the ParHament where    they    
can come and voice their grievances. Before  I  
conclude.  I  would  urge  upon the Government 
to put an end to the present state  of  
uncertainty,     to the present state of 
speculation    and advise   the   Election   
Commission   to   fix up  a  date  for  holcling     
elections  in Punjab prior to the end of 
NovemW 
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SHRIMATI RENUKA CHOWDHURY: 
Sir, I thank you very much for the kindness 
you have shown to me. 

THE     VICE-CHAIRMAN        (SHRI 
BHASKAR   ANNA JI   MASODKAR): 
Kindness is extended for two minutes 
only.  

2.00 P.M. 

SHRIMATI    RENUKA      CHOWD-
HURY;  Sir, I don't have  for    more than  two  
minutes  because  the  same thing  has  been  
said by Mr.     David Ledger which has  gone  
on     record. First of fall, let us in our 
conscience examine the honesty of the 
principle of the continuance of President's rule 
in Punjab. For one moment we have to sit back 
and think about it. Every six months we are 
bringing it about which  is  tantamount  to  
violation  of the very norms of democracy.    
This has been the  6th or 7th time    that this 
House takes up this issue     and this continues.  
So the principle     of democracy is lost. We 
have to change our attitude  and honestly do     
some soul-searching and see what We really 
wanted to do in Punjab. The situa-tion-whether 
it  is  in     Jammu     and Kashmir, whether it 
is in Assam    or whether  it    is    about  
LTTE—is the creation of the present  
Government. On that there is no dispute. This 
has been    permitted,    allowed    to    take 
place  by  the  weakness  of the  Government    
of    a    particular    political party. So it has to 
be taken cognizance of and we cannot play 
with the conscience of the States.    Therefore, 
I feel, that this Government has lost Its  
credibility  and their     assertions cannot be 
believed if you    examine the  text of the 
Home  Minister's  assertions why the election 
was cancelled at the eleventh hour. This comes 
to focus when we examine the text of it. On 
the basis of what information they have 
decided it? They have said  that  the   Election     
Commission had decided    it. What    
independent 

agency has the Election Commission got on 
whose information they could decide to 
change the date which they have fixed? 
Election Commission has fixed the election on 
25th September. Based on what? Sir, there is 
an essential dishonesty in the approach of the 
Government. We have had debates on 
demands for grants; we have discussed the 
Budget; we have discussed the annulment of 
elections in Punjab, but not a word about the 
extension of President's rule was mentioned in 
any of these. We were pretending and it is 
tantamount to insulting the intelligence of the 
Indian Parliamentarians and the Indian 
Parliament that you carry through the 
exercises of debating on annulment of 
elections, demand for grants ad the Budget of 
Punjab and when you come back to square 
one you say that you want President's rule for 
another 6 months. Therefore, the statement of 
the Union Home Minister is now debatable 
when one thinks of the dishonesty of approach 
that has been made towards the the 
Parliament. As a concluding note, I want to 
say that you are riding rough-shod over the 
sentiments of essence of democracy and I 
want to Indians. We are insulting the very 
know what programme you have to restore 
democracy in Punjab. When plan of action do 
you propose to take to conduct a free and fair 
election in Punjab? That is all I wish to place 
on record. Thank you. 
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SHRI M. M. JACOB: Hon. Vice-
Chairman, Sir, I must thank the Members for 
giving their forthright views, some supporting 
the Resolution some criticising and some op-
posing... 

SHRI SATYA PRAKASH MALAVIYA: 
Nobody supported it. Your own party 
Member, Mr. Hanspal, did not support you. 

 



 

SHRI' M. M. JACOB; I • used three ds: 
supporting, criticising and cpprosing. I do not 
want to take much time. I will try to be very 
brief answering the various important points 
raised by our friends this morning. I quite see 
the importance of the anxiety expressed by 
the Members. One of the questions Mr. . 
Sukomal Sen asked was about security pf the 
candidates and the number of candidates. 
There seems to be different figures quoted by 
different persons during the course of their 
speeches. Three Of the Lok Sabha candidates 
and twenty one -of the Vidhan Sabha 
candidates were killed. Besides these, one 
Lok Sabha candidate and One Vidhan Sabha 
candidate died of sickness in the natural 
course. So this is one of the reasons why we 
wanted that there should be free and fair 
elections.' When elections are held, we have 
to ensure that the conditions are normal and 
this kind of killings do not continue to take 
place; otherwise, we may not find proper 
candidates  coming up for the elections.. . 

SARDAR JAGJIT' SINGH AURORA: For 
that you have to wait till the   dooms'  day. 

. SHRI M. M. JACOB; Another 
point made was; Why not have a 
political dialogue or a political con 
sensus on this? This Government is 
not at all against a political dialogue. 
We are prepared to sit with party 
leaders, individually and collectively. 
I must say if We are talking of such 
a thing, the first thing we must' do 
is a meeting of the Consultative Com 
mittee of the Home Ministry should 
,be convened immediately. Let us dis 
cuss everything in the consultative 
Committee where all        par- 
ties are present. Let us discuss it openly. Let 
this be the only item on the agenda in that 
particular meeting. Let us see whether we can 
evolve something out of it. Let us see if there 
is a way out for us to go. Because the 
conditions therr are not conducive   to   
holding      elections,      I 

came before you for extension of 

President's rule by another six 
months. I . would have not come to 
you I would not have come before 
the ' House, had the . conditions been 
safe, for extension of President's rule. 
That does not mean that after com 
pletion of the six months period, we 
are going to immediately have elec 
tions. My coming before you-is only 
an insurance. I did not want to. con 
vene another meeting before Novem 
ber 10th. November 10th is the date 
when President's rule expires in 
Punjab and the House normally 
meets 'only " in the 3rd week of 
November as is customary. We- did 
not want to disturb you meanwh'le 
by convening another meeting for the 
extension of President's rule. We 
wanted to be doubly sure so as to 
have free and. fair elections there. 
The extension of President's rule 
does not mean that we are not pre 
pared to have elections there. Sir, 
first and foremost/we would like to 
normalise the conditions there, we 
would consult the other -parties- and 
then come to a decision... (Interrup 

tions) ... .  

SARDAR JAGJIT SINGH AURORA: 
You will not be able to do that . . . 
(Interruptions) ... You will not be able to 
normalise the situation... (Interruptions) ... 

SHRI M. M. JACOB; If you cooperate w.e    
can. . . (Interruptions) . . . 

SARDAR JAGJIT SINGH AURO 
RA: Mv co-operation does not matter 
. . . (Interruptions)... . 

SHRI M. M. JACOB: I appreciate what 
you say. But, I would like to assure the 
House, that we will con suit both individually 
and collective ly and come to a solution. 

We came to power about two months back, 
give us some time... (Interruptions) .. . 

AN HON. MEMBER: Even before you  
were     there... (Interruptions)... 
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SHRI M. M. JACOB: The second point 
that was raised in this House i3 about the 
Inter-State Council. I would like to .tell the 
hon. Members that there is a Sub-Committee 
of the Inter-State Council which was formed 
by the previous Government. The Sub-
Committee will be meeting again and they 
will be looking into it.. . (Interruptions) . . . 

SHRI MENTAY PADMANABHAM: Are 
you reviving the  Committee?.. 
(Interruptions) ... 

SHRl M. M. JACOB: Mc. Hanspol 
mentioned about the harassment of the public 
by the police and about the fencing. We will 
make sure that the public is not harassed by 
the police. My Minister will go there, and I 
will go there, we will meet people and ensure 
that proper security is given to the people. We 
will ensure that police do not misbehave. 
There are rules and regulations and we will see 
that proper action is taken against them. I 
assure the House that proper action will be 
taken against those policemen who are guilty 
of misbehaving. About the fencing, I would 
like to inform the House that the total border 
of Punjab is 554 kms. About 356 kms of the 
border has already been fenced and in about 
382 kms of the border floodlights have been 
installed. We will sit down, discuss it again 
and find out what else can be done there. Re-
garding the other issues, I appreciate the 
sentiments of the Members of the House. They 
have all appreciated the need to maintain the 
integrity and unity of the country. We are all 
one on this point. Whatever happens in Soviet 
Union as my friend, Mr. Ambedkar said, will 
have no impact on our country. Our country 
has a longer and a richer tradition than any 
other country in the world and this country 
will survive. I do not have any d'oubt in my 
mind. In spile of political differences and 
difficulties  our country    will survive     and 

everyone will agree with me. No political 
party will agree to the disintegration or 
dismemberment of this country. There are 
terrorists misguided yiuth who have been 
motivated by some other consideration. But, I 
am sure even they will come to the table and 
talk to us when we open ourselves fairly and 
well. And this Government is ready for this. 
This Government does not want to keep a 
boundary line. This Government is prepared 
to negotiate even with the terrorists if they are 
agreeable to discuss within the framework of 
the Indian Constitution. We do not want to go 
back. 

Sir, I do not want to take the time Of the 
House. My own assessment of the situation is 
that we may have to hold elections sometime 
around February. If not within three or four 
months' time, sometime around February, we 
will have to hold elections. And I hope that 
we will... 

SHRI SHANKAR DAYAL SINGH: You 
announce the date. 

SHRl M. M. JACOB: I am not in a 
position to announce a particular date because 
it is the Election Commission's duty to 
announce the date. It is not the Government's 
duty to announce the exact date. 
(Interruptions) 

SHRI SHANKAR DAYAL SINGH: 
Yesterday, the Home Minister has already 
assured in both the House that today he will 
announce the date. This is my humble 
suggestion to you, Sir.    (Interruptions) 

SHRI M. M. JACOB: The Home Ministry 
will create the conditions (Interruptions) 

SHRI P. UPENDRA; I am on a point of 
order,  Sir. 

SHRI M. M. JACOB: The Home Ministry 
will create the conditions for fair and free 
elections. The Election Commission will 
decide when the elections will be held. 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Mr. 
Minister, there is a point of order. 

SHRI P. UPENDRA: Sir, yesterday, when 
the Vice-Chairman, Prof. Thakur, was there in 
the Chair, he said, and I quote: "Anyway, the 
sense of the House is that the people of 
Punjab need a free and fair and, perhaps, early 
election. I am sure, the Government will take 
that into consideration/' Then, the Minister of 
Home Affairs responded, "Sir, we propose to  
announce  tomorrow." 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): That is 
not the date... 

SHRI P. UPENDRA; You have to 
announce today as per the assurance you have 
given yesterday. {Interruptions) 

SHRI V. NARAYANASAMY 
(Pondicherry): That is for the Election      
Commission. 

SHRI M. M. JACOB: We cannot violate 
the law of the land. 

SHRI V. NARAYANASAMY: The 
Election Commission has to announce the 
date. You were in the Government. How can 
the Minister announce the date of election? 

SHRI JAGESH DESAI (Maharashtra): The 
Election Commission has to announce  the  
date. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Let 
him complete. 

SHRl P. UPENDRA: Sir, the procedure is 
that the Government indicates the conveniet 
date to the Election Commission, and the 
Commission announces finally. That is the 
procedure. Let the Government announce its 
readiness to hold the election at a particular 
time. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): There  
is  hardly  any  point Of order. 

SHRI KAMAL MORARKA   (Raj than): 
An assurance given yesterdaj has no meaning 
in 24 hours? I do not know what you are 
talking about... 

SHRI V. NARAYANASAMY: It was not  
an assurance. 

SHRI KAMAL MORARKA: In 24 
hours, they cannot honour an as- 
surance   given ____ (Interruptions). 

SHRI V.     NARAYANASAMY:    It was  not  
an  assurance... (.Interruptions) 

SHRI P. UPENDRA: What is your date that 
you are going    to suggest to the Election 
Commission?  That is not there. 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Mr. 
Morarka... (Interruptions). You know the 
Chair does not represent the Government. 
{Interruptions) Please, j am disposing of the 
point of order. There is no point of order. He 
is explaining it. This is what I said.  Yes, Mr. 
Gurupadaswamy. 

SHRI M M. JACOB: Sir, I have only one 
point to make. Let him make his point after 
me. 

Sir, I have only one point to conclude. A 
question a pertinent question was asked from 
that side. So, I am bound to answee that. That 
is: Have you got a plan, have you got a 
policy, have you got a plan of action? You 
have asked that question. So, I am bound to 
answer that. I have written three points: 
Restore confidence of people in the 
Administration's capability to keep the 
electoral process free of intimidation by ter 
rorists and their sympathisers. That is number 
one, and actions are there. Number two.- 
Invoke people's support in creating conditions 
for the safe restorst of democracy in 
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the State. Number three: Ensure that Punjab 
does not lag behind in economic 
development. These are mainly the policy 
frame. And with this policy frame We are 
going ahead. And regarding the particular 
date for the election it is upto the Election 
Commission to announce the date. But I have 
already mentioned that three-four months  
may  be  there.  Anyway 
around February, we must conduct the 
elections. We must try for it. That is what I 
said. 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANN A JI MASODKAR): Let 
us listen to Mr. Gurupada-swamy. What is 
your point? 

SHRI M. S. GURUPADASAWAMY (Uttar 
Pradesh): My short point is, yesterday we 
wanted the Government to indicate the date. 
We asked, the Opposition asked, the 
Government to indicate the date on which the 
election can be held, and because at that time 
we had no assurance we had to walk out.  
(Interruptions). 

I am not being irrelevant. We had to walk 
out because there was no assurance  
yesterday.   (Interruptions). 

SHRI KAMAL MORARKA: What is this 
Will they allow Mr. Guru-padaswamy to 
speak or not? Is it Parliament or a* What is 
it? What kind of* is this? (Interruptions) Do 
they understand what is the parlia ment 
procedure? They are reducing it to a* Is it a 
party meeting? (Interruptions) , 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANN A JIMASODKAR): Do not 
get angry. 

AN HON. MEMBER; You can walk out.  
(l'nter?-uptions). 

AN HON. MEMBER: They are running a 
minority Government. (Interruptions). 

* Expunged as ordered by the Chair. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJl MASODKAR): Mr. 
Morarka, let us not call names to each other. 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra): On a point of 
order. (Interruptions). Is it proper for the hon. 
Member to say... (Interruptions). 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJl MASODKAR): 
That wiil be looked into. (Interrup 
tions)  

SHRI KAMAL MORARKA: You restrain 
your Members Somebody said: walk out 
(Interruptions) Are we at their mercy? 
Everybody is here in his own right. He has 
not come at the mercy of Congress party. (In-
terruptions). 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE: Why are you so desperate 
today?   (Interruptions). 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJl MASODKAR): Please 
complete your point of order. (Interruptions) 
You don't listen to him.. 

SHRI M. S. GURUPADASWAMY: I don't 
want to indulge in the exchanges here. I want 
tolerance, i appeal to my colleague. 
Everybody in this House knows the election 
process. All of us know the election process, 
the election law. Let us not debate on that. 
The short point is that our colleagues here in 
the Opposition, including me, want an 
assurance from the Government whether they 
are going to hold election within a particular 
date. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJl MASODKAR): That  
has  been  asked. 

SHRI  Ml  S.  GURUPADASWAMY: 
Election Commission has to announce •the 
date. We know    that.    But the Government 
is within its rights.    It can announce,  it can 
indicate,     jg| 
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mind  when the  election is  going to be held.   
THE VICE-CHAIRMAN (SHRI BHASKAR. 
ANNA JI MASODKAR): Whatever- possible, 
he has • • • (.Inter-, r-uptions)... 

SHRI M. S. GURUPADASWAMY: If it is 
not forthcoming, I think we may have to take 
a decision in the matter. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJl MASODKAR): Yes, 
Mr. Mathur. what is your point of order? 

 

THE, VICE-CHAIRMAN (SHRI 
.BHASKER ANNAJl MASODKAR): 
would you please keep quiet? Let 
us finish. 1 

 

 

THE VICE-CHAIRMAN (SHRI,_ 
BHASKAR ANNAJl MASODKAR): Now 
there is no point of order. (Interruptions). , 
Just listen. Whatever the. Minister had said 
yesterday... Mr. Upendra, you read, it out.. He 
has not said that he, will announce the date. 
He has simply given his assessment. He has 
not said that. (Interruptions) . 

SHRL JAGDISH PRASAD MATHUR. 
What is his announcement today? 

THE, VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJl MASODKAR): Mr. 
Upendra, you please read it again, 

SHRI P. UPENDRA: The Vice-Chairman 
said the sense of the House is that.... 
(Interruptions)'. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR: ANNAJl MASODKAR); He  
did . not      say.    (Interruptions). 

SHRI R, K. DHAWAN (Andhra Pradesh): 
He did not say that he will announce the dates 
of elections. He only said that he will 
announce the date when- he. will; consult 
other parties ■ regarding the elections in 
Punjab. 

SHRI ;JAGESH DESAI:, In that context he 
said like; that. (Interruptions) . 

, THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJl MASODKAR): He did 
not even say that they are going to announce 
the date; He said 



that they propose to anncounce the date and 
there is a proposal before the Government to 
decide. (Interruptions). 

SHRI S. K. T. RAMACHANDRAN 
(Tamil Nadu): Sir, he did not say that... 
(Interruptions) . 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Let me 
take care of the point. 

SHRI P. UPENDRA: The Vice-Chairman 
said "Anyway, the sense of the House is that 
the people of Punjab need a free and fair and 
perhaps ea:ly e.ection. I am sure the Gov-
ernment will take that into consideration." 
That is what the Vice-Chairman said. The 
Home Minister said, "We propose to 
announce tomorrow".   (Interruptions) . 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Would 
you please sit down? (Interruptions). I do not 
agree. (Interruptions) . 

SHRI S. K. T. RAMACHANDRAN:    Sir. 
.. (Interruptions) . 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): He 
will respond, if he wants. 

SHRI M.  M. JACOB: I have already 
responded. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): There 
is no assurance by the Home Minister of any 
date. (Interruptions) . 

 
THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJIMASODKAR): There 
is an amendment by Shri Malaviya.    Are 
you pressing it? 

SHRI SATYA PRAKASH MALAVIYA;  
Yes. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): The 
question is: 

"That in the said Resolution   for 
the words 'six months', the words 
'forty days' be substituted." 

The motion was negatived. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): There 
is one more amendment by Shri Upendra.    
Are you pressing it? 

SHRI P.  UPENDRA:   Yes, Sir... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): You 
want to speak also. But you have already  
spoken. 

SHRI P. UPENDRA: There are 04days left 
till November 11. That is why I have moved 
an amendment for extension of President's 
rule in Punjab for three months. If they are 
serious to hold elections, I don't think there 
can be any miracle between November 11 and 
February. According to their own announce-
ment they want to hold the elections in 
February. My amendment is to extend 
President's rule till February 10. If they are 
sincere in holding elections they can hold 
within that period. Why do they want six 
months' time? That is why I press my 
amendment. 

SHRI MENTAY PADMANABHAM: Let 
the Government react. 

SHRI P. UPENDRA: Let the Government 
react. 

SHRI H. HANUMANTHAPPA 
(Karnataka): No elections; how can the 
Government react? (Interruptions) 

SHRI P. UPENDRA: If they want to hold 
elections, they should say it; they can do it 
within three months.  (Interruptions) 

SHRI M. M. JACOB: I am not accepting 
this amendment. 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): The 
question is: 

"That in the said Resolution for the 
words 'Six months' the     words 'three 
months'  be substituted." The motion was 

negatived. 

THE      VICE-CHAIRMAN      (SHRI 
BHASKAR ANNAJI    MASODKAR): I 
shall now put the Statutory Resolution to 
vote.    The question is: (Interruptions) 

SHRI SHANKAR DAYAL SINGH: 
Government is not serious; we walk out  in 
protest... (Interruptions) 

SHRI SATYA PRAKASH MALAVIYA: 
We also walk out in protest .. . 
(.Interruptions) . 

SHRIMATI RENUKA CHOWDHURY: This 
is a reflection on their sincerity; they do not 
want to hold in Punjab. We are walking  
protest, 

(/It this stage, some   hon.   Members left the 

Chamber). 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): I must 
remind the Treasury Benches that you are the 
ruling Party in Parliament. You should not 
say all these things. Tlhey are entitled to 
demonstrate in this way. Walkout, you know, 
is an established mode of Parliamentary 
Practice to record dissent. Please don't shout. 
This does not look well, 

I shall now put the Statutory Resolution to 
vote. The question is: 

"That this House approves the 
continuance in force of the Proclamation 
issued by the President on the 11th May, 
1987, under article 356 of the Constitution, 
in relation to the State of Punjab for a 
further period of six months with effect 
from the 11th November, 1991." Th* 

motion teas adopted. 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): I now 
want the sense of the House. As you know... 

SARDAR JAGJIT SINGH AURORA: I 
want division. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Your 
'No' has been recorded; I think there is no 
need for a division. 

SARDAR JAGJIT SINGH AURORA: But 
I demand a divsion. 

SHRI MADAN BHATIA (Nominated) : 
Sir, there is no question of demanding a 
division now. You have already announced 
the result. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): I have 
already announced the decision of the House. 
Now it cannot be done. 

SARDAR JAGJIT SINGH AURORA: The 
whole thing is, you are just ruining this 
country... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): You 
have already said that. 

SHRI M. M. JACOB: Sir, Chair has 
already given a ruling; decision of the House 
has been announced. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): As far 
as Punjab is concerned, the matter is over. 

SHRI N. K. P. SALVE (Maharashtra) : Sir, 
I am coming to the legislative business part. 
On a point of procedure, may I submit, since 
we want to finish the entire business today, 
why not take up item No. 1 and 3 in the Order 
Paper together, so that the Finance Bill and 
line Voluntary Deposits (Immunities and 
Exemptions) Bill, 1991, both could be taken 
up together, because the subject matter of the 
two is the same. And that way we save some 
time..* 
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AN HON.  MEMBER:  We can pass w-
thout a discussion. 

 

SHRI N. K. P.  SALVE:  If   this is to  be 
passed without  discussion, then let both of 
them go without a  dis- cussion... 
(Interruptions). How does it ciiange    the    
situation if the two are clubbed together?      
What   Isubmit is that both can go together.
  

THE      VICE-CHAIRMAN      (SHRI      i 
BHASKAR ANNAJI    MASODKAR): If the 
House agrees... 

SHRI SUKOMAL SEN: With re gard to 
Finance Bill, his proposal is acceptable 
because already the speakers from different 
parties have spoken. But it cannot be 
accepted in case of Voluntary Deposit 
Scheme Bill. So, these Members will have to 
speak again. I would request that these two 
Bills be taken up separately, as we have been 
doing. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Because you see the schedule... 

SHRI SUKOMAL SEN: Let the Treasury 
bench reduce the number of speakers and 
the time will be saved. 

THE VICE-CHAIRMAN (SHRI 
EHASKAR ANNAJI MASODKAR): You 
have no objection to the proposal of M'r.  
Salve? 

SHRI SUKOMAL SEN:  I opposed it 
because  some   speakers  have  already 
spoken on the Finance Bill and they should 
be able to speak again on this     Bill. 

THE      VICE-CHAIRMAN      (SHRl 
BHASKAR ANNAJI    MASODKAR) The 
names of those Members   which are already 
there, they will be allowed to speak on this 
Bill. 

SHRI JAGESH DESAI: At this stage, it 
can't be done because some Members have 
already spoken but they have not spoken on 
this subject So both the Bills should be 
taken up separately. It should have been de-
cided earlier. 

THE VICE-CHAIRMAN (SHRl 
BHASKAR ANNAJI MASODKAR): What 
does the Finance Minister say? 

THE FINANCE MINISTER (SEBI 
MANMOHAN SINGH): The schema on the 
Voluntary Deposits Bill was a part of my 
Budget Speech. I have no objection to the 
Finance Bill and the Voluntary Deposits Bill 
being discussed together. 

SHRI M. M. JACOB: Now there is no 
harm. It is up to the Finance Minister. The 
only point raised by Shri Sukomal Sen was 
that if any Member wants to speak, he must 
be allowed to speak. That is all- I agree to 
that. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): I think 
the consensus is that we can take both the 
measures together. I will give time to those 
who want to speak on this Bill. That is 
agreeable. Now, the Minister to move the 
Voluntary Deposits (Immunities and Ex-
emptions) Bill, 1991. 

I. THE    FINANCE    BILL   (NO.     2) BILL, 
1991—contd. 

KI. THE    VOLUNTARY      DEPOSITS 
(IMMUNITIES AND EXEMPTIONS), 

BILL, 1991 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
REMESHWAR THAKUR) : Sir, I beg to 
move: 

"That the Bill to provide for certain 
immunities to persons making voluntary 
deposits with the National Housing Bank 
and for certain exemptions from direct taxes 
in relation to such deposits and for matters 
connected therewith or incidental thereto, as 
passed by the Lok Sabha, be taken into 
consideration." 

In the Budget Speech for 1991-92, the hon. 
Finance Minister had announced that   th«   
Government   would 


